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Mr.S.garma learned counsel for the
applicantﬂsubmits that the petitioner is
not interested to proceed with ke« the
case. Applicant does not press the
petition. Azmexdinglyx Mr.B.C.Pathak,
learned Addl.C.G.S.C. has no objection.
Accordingly, R.A. ig dismissed, as not
presse

Member Vice~Ch3irman
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